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IN THE HON'BLE NATIONAL GREEN TR
BUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLIC
INTHE MATTER OF ATION NO.783 OF 2022
Ajay Kumar. .......Applicant
; . Versus
Uttarakhand Pollution Control Board & Ors.... Respondents

REPORT BY WAY OF AFFIDAVIT ON BEHALF _OF DISTRICT

MAGISTRATE, HARIDWAR, UTTARAKHAND IN COMPLIANCE OF
DIRECTIONS PASSED BY THE HON’BLE

BLE NATIONAL GREEN TRIBUNAL
VIDE ITS ORDER DATED 12.01.2023. S S e
PAPER - BOOK
INDEX
Srl  Particulars [

1. Report by way of Affidavit on behalf of District Magistrate,
Haridwar, Uttarakhand in compliance of directions passed by

the Hon'ble National Green Tribunal vide its order dated
12.01.2023.

2. ANNEXURE-1: A true copy of the order dated
12.01.2023passed by this Hon'ble Tribunal

3. ANNEXURE-2: True copies of the order dated 12.7.2023
issued by the District Magistrate, Haridwar,
Uttarakhandalongwith letters/ reports received from the

respective Sub Divisional Magistrates of District Haridwar,
Uttarakhand

Filed by:

[RAHUL VERMA]
Additional Advocate General for State of Uttarakhand /

Respondent s

137, Tower No.10, Supreme Enclave,
MayurVihar Phase-|,Delhi-110091
Mobile No. 9717706032

Email- advrahulverma9999@amail.com
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 783 OF 2022
IN THE MATTER OF:

Ajay Kumar.,

........ Applicant
Versus

Uttarakhand Pollution Control Board &Ors. ... Respondents

REPORT BY WAY OF AFFIDAVIT ON BEHALF OF DISTRICT
MAGISTRATE, HARIDWAR, UTTARAKHAND IN COMPLIANCE

(35 OF DIRECTIONS PASSED BY THE HON'BLE NATIONAL GREEN
’( ufo7]2” 2,> TRIBUNAL VIDE ITS ORDER DATED 12.01.2023.

M

) |, Dhiraj Singh Garbyal S/o Shri Daya Ram Garbyal aged

about 50 years, presently posted as District Magistrate, Haridwar,

* \ Uttarakhand, dohereby solemnly affirm on oath and state as under:

That in my abovementioned official capacity, | am acquainted
with the facts and circumstances of the present matter, and | am

fully competent to file present report by way of affidavit.

That the abovementioned matter was earlier listed before this
Hon'ble Tribunal on 04.12.2022 and this Hon'ble Tribunal was

pleased to constitute a joint committee with direction to submit

factual and action taken report within one month.

Lt<
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3. That in compliance of the abovementioned order dated

04.11.2022 passed by this Hon'ble Tribunal, the report of the

Joint Committee was submitted in this Hon'ble Tribunal.

4. That the matter was again listed on 12.01.2023 before this
Hon'ble Tribunal, after hearing, the Hon'ble Tribunal was pleased

to pass the following directions:-

...............................................

..................................................

5. The above chart shows that out of 195 brick kilns only
37 have valid consent and rest brick kilns are without consent.
It is also evident that 9 brick kilns have been dismantled
meaning thereby 186 are functioning out of which only 37

\ have valid consent. It shows that 149 brick kilns are operating
!

{ npIA) )Q /1 without consent.

" ot jarowarR h
_‘}::\ \:0 0 (oa':.tzujt {é?./
AN \“\—-uv-/' (e : j
N\ oF UTTRe / 6. Learned Counsel appearing for State PCB stated that
N _,;,a

‘notices have been issued to some brick kilns but could not
explain as to why and how 149 brick kilns which have no
consent whatsoever and even if some of them have applied
but consent is not granted, how such brick kilns without
consent are working. It is well settled that mere submission of

- x
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application does not mean grant of consent and unless
consent is granted the brick kilns could not have been allowed
to function. It is evident that State PCB and District Magistrate
are operating illegally in permitting 149 brick kilns without
consent and no effective action has been taken by the said

authorities for closure of the brick kilns which are running
without consent.

7. Our attention is drawn to Annexure-2 that most brick
kilns on the date of inspection i.e. 11.11.2022 were found non-
functional. The judicial cognizance can be taken of the fact
that season of brick kilns had not started by 11.11.2022,
therefore, non-functional of brick kilns does not mean that
these brick kilns were closed.

8. Further, report also does not give any details about
the siting critenia and air carrying capacity which was directed
to be given in the report as per para 4 of order dated
04.11.2022.

9. The report is, therefore, incomplete in various
respects as noticed above. The above approach and the
manner in which joint Committee has submitted report has to
be condemned. We find no hesitation in observing that
Regional Officer, State PCB and District Magistrate, Haridwar
who were directed to submit report being part of joint

Committee have not complied with the order of Tribunal and

S
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have allowed a large number of brick kilns to operate without
consent in an illegal manner which amounts to not only
violation of Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981

but also a crime under the aforesaid Acts punishable as per
said Statutes.

10. In these facts and circumstances, we find it
expedient to direct District Magistrate, Haridwar and Member
Secretary, State PCB to ensure that within one week from
today, all brick kilns, including 149 brick kilns as per list filed

as Annexure-2, who have no consent till date, are closed.

11. For past violations, State PCB shall take steps for
assessment of coMpensation in accordance with law within
further two months.

12. A further action taken report shall be filed by e-mail
at judicialngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF,
which will also include further compliance of Tribunal’s order

dated 04.11.2022 with regard to siting criteria and air carrying
capacily.

13. We make it clear that if any brick kiln finds that its
name has wrongly been included in the list of violators though
it has all relevant consent/clearance/NOC, it will have liberty

: l\f
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to 1 1
aPpmach this  Tribunal by filing application to seek
modification of this order.

14. We also find from record that in large number of

cases it is mentioned that various brick kilns have applied for

grant of consent long back i.e. for years together but no order
has been passed by the competent authority for a long time
which in some cases is running in several years like 2 to 7
years. This situation is highly dis-satisfactory and we find no
reason as to why an authority should sit over a matter and fail
to take any action or decision for years together. The
concemned Regional Officer, State PCB not only shall appear
before this Court on the next date but also explain as to why

no order could be passed in a reasonable period and in any

case within three months from the date of receipt of

application for grant of consent and why applications of

\

e : : .
[/ ({URENBRA \(UMAR\? , consent are pending for such a long period as shown in
Y ADVOCATE )

Annexure-2 to the report.

.........................................

A true copy of the said order dated 12.01.2023 is annexed hereto
and marked as ANNEXURE -1.

L\,
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5. That in compliance of the abovementioned order dated

12.01.2023 passed by this Hon'ble Tribunal, the present report
by way of affidavit on behalf of District Magistrate, Haridwar,

Uttarakhand is being filed.

6. That in compliance of the directions passed by this Hon’ble
Tribunal, the instructions are issued by the Deponent / District
Magistrate, Haridwar to all the Sub Divisional Magistrates of the
District Haridwar, to ensure the compliance of the directions
passed by this Hon’ble Tribunal, and all the Sub Divisional

Magistrates had submitted,their reports, and on the basis of the

OTARYy reports of Sub Divisional Magistrates, it is respectfully submitted
“’»_\‘\ g P y
Y YK \that all the brick kilns situated in the District Haridwar are totall
1 X sunexora XUNARY y
| m{ ADVOCATS )  dlosed. True copies of the order dated 12.7 2023 issued by the
\ OL

istrict Magistrate, Haridwar, Uttarakhandalongwith letters/

reports received from the respective Sub Divisional Magistrates

.....

of District Haridwar, Uttarakhand are annexed hereto and

marked as ANNEXURE-2.

7. Thatitis also respectfully submitted that the undertakings have
also been received from all the brick kilns owners of the District

* Haridwar, that whenever they will restart their respective unit/

_L\-:
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brick kiln, they will start after complying and by taking all the

consents/ permissions according to rules, regulations in view of

the relevant laws.

That the present report by way of affidavit in compliance of
directions passed by this Hon'ble Tribunal is being filed on behalf

of District Magistrate, Haridwar, Uttarakhand for kind perusal of

this Hon'ble Tribunal.

9. In view of the facts and circumstances as explained hereinabove

% ’ \;k sincere efforts are taken by the State of Uttarakhand in
{SURENDRA KUMAR'Y -\

( ADVOCATE) _ compliance of the directions passed by this Hon'ble Tribunal, the
C\t&HARDW UN%"M))
\ 0 .
\‘%-)\t“’ o J_@' , same may kindly be accepted by this Hon’ble Tribunal and the

T C\S
y deponent hereby undertakes to comply with every direction

passed by this Hon'ble Tribunal, and the present Original

Application be kindly disposed off as all the directions issued by

=
DEPONENT

this Hon’ble Tribunal are now complied with.
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VERIFICATION

|, the deponent above named do hereby verify and say that
the contents of my above Report by way of Affidavit are true and
correct to my knowledge based on record, no part of it is false and

nothing material has been concealed there from. The legal

submissions are further true as per legal advice received and

ot yarD
O\ no. ”‘°°1J§ July, 2023.
AN JP*-
o DEPONENT

LX) oot
N Filed through:

ATT
\ o'”)’d}

SUREND Kukﬂ\iR

NOTARY, AQVCQCATE
DISTT. COURY, | A RDWAR

[RAHUL VERMA]

Additiona] Advocate General for State of Uttarakhand

[Respondents

137, Tower No.10, Supreme Enclave,

MayurVihar Phase-l,

Delhi-110091

, Mobile No. 9717706032

Email- advrahulverma9999@gmail.com

N - T
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Annexure-1

Item No. 08 Court No. 2
:‘ BEFORE THE NATIONAL GREEN TRIBUNAL
| PRINCIPAL BENCH, NEW DELHI

(By Hybrid Mode)
Original Application No. 783/2022
(I.A. No. 284 /2022 & 1.A. No. 285/2022)
Ajay Kumar Rpplicant
Versus
Uttarakhand Pollution Control Board )
& Ors. Respondent

Date of hearing: 12.01.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Sanjeet Paliwal, Advocate

Respondents: Mr. Rahul Verma, AAG for the State of Uttarakhand
Mr. Mukesh Verma, Advocate for UKPCB

ORDER

1. The grievance was raised in.this application that a large number of
brick kilns are operating illegally without having . requisite
consent/NOC/ Clearance fron'{ the appropriate Statutory Regulators under
the provisions of Water (Prevention and Control of Pollution) Act, 1981, Air

(Prevention and Control of Pollution) Act, 1974 and the {anironmental

< ~
Ve K
{ ¢ SURENDRA KUMAR )
ADVOCATE ) Haridwar. More than 190 brick kilns are operating in the area without

( & yaro@ar (INDIA) )2

_ o\ \ 2001 )2
QWY
‘ 'l#l

)’ mplying
much as the most of the brick kilns do not have any valid

_J((

(Protection) Act, 1976. It is stated that in the State of Uttarakhand most of

the area is hilly terrain and the plain area mostly comprises District

with the requirement of environmental norms and laws in as

1
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consent/NOC/clearance from the concerned Statutory Regulators and
have not followed or applied zig zag technology in running their brick kilns.
An information received from RTI is also placed on record to show that out
of 195 brick kilns identified by State PCB, only 14 brick kilns have valid

consent and rest are operating illegally, still no action has been taken by

officials of State PCB,

2. Tribunal noticed that 195 brick kilns were identified in District
Haridwar out which only 14 brick kilns were having valid consent, still,
other brick kilns weré functioning and hcncc'required State PCB to explain
as to how the brick kilns without valid consents are running and, if any
action was taken, details of such action was required to be furnished.
Further, Tribunal constituted a joint Committee comprising State PCB and
District Magistrate, Haridwar to submit a factual report and also stated
that in the report particulars as to what remedial or preventive action has
been taken against brick kilns running illegally in District Haridwar shall
be given and also relevant facts on the aspects of citing criteria, and air
carrying capacity in accordance with the MoEF&CC Notificatign dated

22.02.2022 shall be given in the report.

3: Pursuant to order dated 04.11.2022, State PCB has filed a factual

report dated 09.01.2023. The report reads as under:

7 WOTAR) .
PN “II. FACTUAL REPORT:
¥/ ¥
(KSURENDRA KUMAR) The Joint Inspection Report along with Annexures of a Joint
prdiigeny Committee is enclosed as ANNEXURE-1. ;

04 i aArOWAR (INDIA) ) O

Z.\ No. 0X(05)/2001 ) As per observations of the Joint Committee and latest status
AN '

communicated by the Regional Office. Roorkee, the status of brick
kilns of district Haridwar is as given below: .

1. There are 195 nos. of brick kilns are established in District
Haridwar. Out of 195 brick kilns, 141 bricks kilns are
converted their brick kilns in to Induced Draft Brick Kilns
(Zig-Zag brick setting with rectangular shape of kiln).

;\," 2




4
f.

(INDIA)

t\\‘.k
'SURENDRA KUMAR )
ADVOCATE )
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2. 05 nos. of brick kilns areu
brick kiln

3. Outof 141 brick kilns who have converted their brick kilns
in to induced defat brick kiln. 71 brick kilns are having
valid Consolidated Consent and Authorization (CCA),
while CCA application of 37 brick kilns are under
consideration.

There are 40 brick kilns who have not converted in to

nder conversion to induced draft

induced draft techniques in compliance of the directions
issued by the State Board on dated 13.05.2019 under

section-33(A) of the Air (Prevention and Control of
Pollution) Act, 1981. as amended.

5 Further. 09 brick kilns are dismantled,

Detail status in tabular form of Brick Kilns is enclosed as
, ANNEXURE. 2.

III. ACTION TAKEN BY UKPCB:

Based on the observations of the Joint Committee, notices have
been issued to all such 40 brick kilns who have not converted
in to Induced draft brick Kiln (Zig-zag brick setting with
rectangular shape of kiln) in compliance of directions issued by
the UKPCB on dated 13.05.2019. Copy of notice issued on
02.01.2023 is enclosed as ANNEXURE-3. Further action will be
taken in accordance of law.

Notice was also published in daily newspaper (Amer Ujala) on

dated 20.11.2022. Copy of newspaper published is enclosed
as ANNEXURE-4. ' p

Further. action is being initiated against those brick kilns who
have not obtained CCA from the UKPCB under the provisions
of the Air (Prevention and Control of Pollution) Act, 1974 and
the Water (Prevention and Control of Pollution) Act, 1974, as
amended. - ;

IV. Reply of UKPCB w.r.t. Para 4 & 5 of order dated
04.11.2022:

Notices were issued time to time to brick kilns from the
Regional Office, Roorkee (Haridwar.}, time to time for
compliance of statutory provisions. Copies of let_ters issued on
13.09.2021 and 22,09.2022 are is enclosed as ANNEXURE- 5§
& 6. :

ear 2021. complaint cases against operator(s) of 10
g:'iézekgns have been filed before the Designgted Court by the
UKPCB due to no-compliance of _provisions of the Air
(Prevention and Control of Pollution) ﬂfct, 1981 and/or
Environment (Protection) Act, 1986. Complamt cases are ur}'der
pending before the Designated Court. List of such brick kilns
is enclosed as ANNEXURE-7. -

ry it is issi ick kiln will be
Further, it is state that permission of new bric
granted in accordance of notification dated 22.02.2022 of the
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Ministry of Environment,
Government of India.
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Forest

~and Climate Change,

The status of Consent to Operate of brick kilns is given in the
, preceding paras.”

Along with the report, there is a document filed as Annexure-I in

which there is a chart giving overall status of brick kilns as on 16.12.2022

and the same reads as under:

Overall Status of Brick Kiln as on date 16,12.2022
Total Induced Draft Natural Draft Under Construction of | Dismantled
No_ of Induced Draft
Brick
Kiln in
Haridwar,
District
Total Total | Valid|Without| Applied| Total | Valid] Not [ Total Under Applied/
Brick Induced| CCA| ccA /Not |Natural| CCA|Applied|Construction|] Not
Kiln Draft Applied| Draft Brick Kiln | Applied
195 141 " 37| 104- | 57/47 40 0 40 05 1/4 9
5.

The above chart shows that out of 195 brick kilns only 37 have valid

consent and rest brick kilns are without consent. It is also evident fhat 9

brick kilns have been dismantled meaning thereby 186 are functioning out

of which only 37 have valid consent. It shows that 149 brick kilns are

operating without consent.

S~ QOTA

- ng’nﬁk

“:L_’g‘”

{ SURENDRA KUMAR
( ADVOCATE
L HAROWAR (INDIA) )Q
\ No, 0($5)/2001 )

3 AL
\ ()C A“P

Learned Counsel appearing for State PCB stated that notices have

LY

been issued to some brick kilns but could not explain as to why and how
149 brick kilns which have no consent whatso;:ver and even if some of
them have applied l;ut consent is not granted, how such brick kilns
without consent are working. It is well settled that mere submiésion of

application does not mean grant of consent and unless consent is granted

the brick kilns could not have been allowed to function. It is evident that

State PCB and District Magistrate are operating illegally in permitting 149

%

Pk D

S
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witho Y
ut consent and no effective action has been taken by the

Sa.id aut]l()] .1 Ics ior c p ning w th()u

7. Ou
r attention is drawn to Annexure-2 that most brick kilns on the

date of in i udicial
Spection i.e. 11,11.2022 were found non-functional. The judici
cogni ‘
gnizance can be taken of the fact that season of brick kilns had not

started by 11.11.2022, therefore, non-functional of brick kilns does not

mean that these brick kilns were closed.

8. Further, report also does not give any details about the siting criteria

and air carrying capaé:ity which was directed to be given in the report as

per para 4 of order dated 04.11.2022.

9. The report is, therefore, incomplete in various respects as noticed
above. The above approach and the manner in which joint Committee has
submitted report has to be condemned. We fu_1d no hesitation in observing
that Regional Officer, State PCB and District Magistrate, Haridwar who
were directed to submit rcpoft being part of joint Committee have not
complied with the order of Tribunal and have allowed a large number of
brick kilns to operate yvithouf consent in an illegal manner which amounts
to -not only violation of Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981 but also a

crime under the aforesaid Acts punishable as per said Statutes.

10. In these facts and circumstances, we find it expedient to direct
District Magistrate, Haridwar‘and Member Secretary, State PCB to ensure
that within one week from today, all brick kilns, including 149 brick-kilns

as per list filed as Annexure-2, who have no consent till date, are clé_sed-

n
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I~

11. For past violations, State PCB shall take

Steps for asses
Sment of
compensation in accordance with law within further twg month
s.

1 2 . A i y I
j | . Cla.l

preferably in the form of searchable PDF/QCR Support PDF

and
not in the form of Image PDF, which wil also include furth,
er

/ " compliance of Tribunal’s order dated 04.11.2022 with regard to sitin
O g

criteria and air carrying capacity.

13. We make it clear that if any brick kiln finds that its name has wrongly

been included in the list of violators though it has all relevant

consent/clearance/NOC, it will have liberty to approach this Tribunal by

filing application to seek modification of this order.

14, We also find from record that in large number of cases it is mentioned

that various brick kilns have applied for grant of consent long back i.'e. for
years together but no'order has been passed by the competent authority
for a long time which in some cases is running in several years like 2 to 7
years. This situation is highly dié-sat.isfactox& and we find no reason as to
why an authority should sit over a matter and fail to take any action or
decision for years together. The concerned Regional Cfﬁcer, State PCB not

lonly shall appear before this Court on the next date but also explain as to

e

P TA"h why no order could be passedina reasonable period and in any.case within
/ “0 ‘\t o i ication fi ‘t of consent
/ f' \\ * three months from the date of receipt of application for gran
| ‘(SURENDHA KUMAR\ |and why applications of consent are pending for such a long period as
{ ADVOCATE
. QO(\:::DWAR (INDIA) 3§ shown in Annexure-2 to the report.

T

T
L] \ $
\ \Q.E“F 15. List for further consideration on 29.03.2023.

-
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16. A copy of this order be forwarded tp Diﬁtrict Magistrate, Haridwar
' ’
Member Secretary, State PCB and concerned-Regional Officer, State PCB

by e-mail for compliance.

1?. [LA. No. 269/2022 stands diaposed.of in view of order passed today.

LA. No. 28 022

18. This is an application seeking corrections in para 7 of order dated
04.11.2022 wherein 1.A. No. 783/2022 has been mentioned, though it
ought to be ILA. No. 269/2022. The application is allowed. In para 7 instead

of I.LA. No. 783/2022, it shall be read as I.A. No. 269/2022.

1.A. No. 285/2022

19. This is an application for impleadment qf 194 brick kilns operating

in District Haridwar. The application is allowed.

20. Let the parties mentioned in para 4 be ifnpleaded as Respondent No.
9 to 202. The applicant shall serve papers of this application upon the

respondents and file affidavit of service within one month.

21. In addition to above, Regional Officer, State PCB, Haridwar shall
inform the Respondent No. 9 to 202 of the present proceedings to enable

them to contest the matter, if they so desire.

Sudhir Agarwal, JM
Prof. A. Senthil Vel, EM
January 12, 2023

Original Application No. 783/2022
(I.A. No. 284/2022 & L.A. No. 285/2022)

‘ L
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The above mentioned matter was listed on 12.1.2023, the Hon'ble National Green
Tribunal issued the directions upon the report received from the Uttarakhand Pollution Control
Board, it is directed that those brick kilns who are operating without consent and had not changed/
updated their brick kilns as per new norms, Le, zig-zag technology, those brick kilns shall be closed

" by the District Magistrate, _ :
Now 30th June, 2023 is passed, time granted by the State Government is over, the

compliance of the order of Hon'ble National Green Tribunal has to be done immediately, as the
matter is listed for hearing on 14" of July, 2023, for consideration of compliance of orders if done
by State Government and brick kilns owners or not. 1/7/2023 In the abovementioned circumstances,
kindly get file the compliance report before Hon'ble National Green Tribunal till 13 July, 2023

before the date of hearing.
For compliance, kindly take undertaking of all brick kilns owners that all the brick

kilns are now closed and not operating, and all the brick kilns will restart since November after
talking all the permissions,and approvals required under law, kindly get the undertaking if possible
till tomorrow, and also issue the administrative order from District Magistrate Office regarding the
same, so that the same may be placed before Hon'ble National Green Tribunal with a statement that
the District Administration Haridwar had done the compliance and issue necessary orders also.
Please get the compliance done if possible till tomorrow as the compliance has to be filed till

Thursday 13 July, 2023.
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— List of Brick Kin

ABR B S Con Name & Address of Brick Kiln

: pnamy Khasra no-135 sherp , bhagwanpur. roorkae
M/s Raj Brick field Mundlana Road, Roorkee . y

, Haridwar

|

M/s Global Brick Company o, Mundlans Rowd, Rooise, Harar

,JaurwRoad.Wl-Mam - Landhora, Roorkes, Haridwar
M/s Raj Brick fieid-2 Bukkanpur, Mundiana Road, Roome..::rgnr ; 5 l

s Heera Brick Fieid kn No- 037, 835,

. Biiagwanpur, Chandaripur, Manglore, Roorkes, Haridwar

<coco~|mu.,p.!

M/s Bharat Brick Fi

beld, Vili-ibrahimpur Masei, Bhagwanpur

Ms Janta Brick, Khasra No- 543, 544, Badupur Road, Kallyar

M/s A.K Brick Field Bedupur Chowk, Kaliyar, Bhagwanpur Bahadrabad Bypass, Roorkee, Haridwar

po's Welcome Brick Company, Gadharona Road. Tanda Bhaneda, Manglore. Distt- Haridwar

Ws Bharat Brick Fieid, Boodpur jat, Gurukul Narsan, Roorkee

Hm:;g::“ Brick Company, Khasra No- 159, Sahalapur, Gadharona Road, Mangiore Town, Landhora, DIsH-

M/s Paras Brick Field, Mangiore, Gadharona Road, Tanda, Roorkee, Disti-Haridwar.

M/s Vaishno Brick Fleld, Vill-Binduxhadak, Bhagwanpur, Haridwar

M/s Maa Bhagwali Brick Ficld Khasra No- 1446/ 1447 Jhabreda, Nersan Road, Roorkee, Haridwar

Ms Shri Narayan Brick Fieid, Khasra No- 35%- 360, Landhora Bypass, Harchandpur, Haridwar

M/s Yuvraj Brick Fleld, Khasra No- 50,318,322,323,324, 328, Boodpur Jat, Gurukul Narsan, Roorkee

_|M/s Jai Mata Brick Fieid, Vill-Harchandpur Mauja Katarpug

M/s Anmol Brick Company. Vill-Kumradi, Post- Manglore, Tehsil- Roorkee

22

M/t Shri 8hyam Priya Brick Field, Vill-Thaska, Post- Manglore

23

M/s Reghuvanshi Bricks, Vill-Baswarajedi, Post-Manglore, Roorkee, Haridwer

24

M/s Tridev Brick Fiald, Nathu Kheri Road, Vill-Mundisna, Distt-Haridwar

25

M/s Jarnuna Ent Udyog, Vill-Libberher, Roorkee, Haridwar

26

M/s Shams Brick Field Khasra No-3, Vilisge-Axbarpur Dadki, Mangiore

27

M/s Shan Brick Filed, Village- Gadharona, Landhors Roorkes

28

M/s Jal Mata Brick Field, (Old Name-K K. Brick Supply) Vill-Kaliyar, Post- Kaliyar, Tehsil- Roorkee, Distt- Haridwar

M/s Ujala Brick Fleld, Khasra no- 173, Majri, Piran Kaliyar

s Shaanvi Brick Field, (Old Name-Jai Shres Ganesh Brick Supply) .Vill-Lahboli, Mangiore

31

M/s Goyal Brick Industries Station Road, Landhora, Distt-Haridwar

32

M/s Sabri Brick Industry, sari Gadharona Road. Manglore, Distt- Haridwar

33

MUs Rhusbhu Brick Field Sultanpur rular mehmadpurkunshari laksar road Haridwar>€ —

NS Shiva Shakl Brick Field, Kashea no-434, Bedupur Chawk, Majri, Pirsn Katiyar

35

Ms R.B Brick Company, Manglore Landhora, Roorkee, Haridwar

36

M/s Sabr Ent Supply Jainpur, Landhora, Disti-Handwar

\1's Vikes Brick Field_ Old Name-Aakas!, Brick Field Laksar Road, Landhora

37

~T\Us Ram Brick Field Bhagwanpur, Chandanpur, Mangiore Road, Landhora, Roorkee, Haridwar

M/s Roshan Brick Company, Vill-Nagia Imarti, Post-Dhandera Falak, Roorkes, Haridwar

39
40

Mis Roorkee Brick Field, Vill-Rahmatpur. Beida, Piran Kafiyar, Roorkee

s Chaudhary.Brick Field{Old Name-Star Brick Field ), Vili-Bedupur Piran Kafivar, Roorkee, Haridwar

41

s Krishna Brick Supply Viil- Nagla Emarti, Post-Milapnagar, Teh-Roorkes, Distt-Haridwar >

M's Balajl Bhatta Gompany, Vill & Post- Munclana, Tehsil- Roorkes, Distts Haridwar

- - Mundiana Road, Roorkee, Harldwear
~Brick Field Vil-Bukkanpur, Post-L2
Mig Toj B2 =T Jaunpur, Jhanjhedi, Gadherona Road, Roorkes, Haridwar

B&IR IS5

" |M/s Quality Brick Fiekd,

Ms Swegel amww,mm,mm‘ Roorkee

47

M/s Shama Brick Field, Behind Kall Mandir, Manglore Road, Landhora

h rkee
Ms R.B Bricks Company- Road, Roo

20
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A-one Ent udyog Landhora Bhagwanpur, Mazra Chandanpur, Roorkee, Haridwar

Ws Heaven Brick Field, Manglore Road. Bhagwanpur, Chandanour, Roorkde, Harldwar

Mis New Jain Brick Field, Bhagwanpur, Chandanpur, Roorkee, Haridwar

Tis Shama Brick Fioid, Gadharona Road, Akbarpur, Distt- Harldwar.
\ r, Dudki, Distt-Haridwar

Brick, ly Khasra No- 187,
andera, Bijholi, Teh- Roorkes, Distt- Haridwar

M/s Ansh Brick Field, Vil

M/s Doab Bhatta Company, Vil-Bhagwanpur, Chandanpur, Landhora, Dietl- Hardwar

oad, Landhora, Disti- Haridwar _

|a/s New Gogan Brick Company Raihvay R

M/s Star Brick Fleld Rallway Road, Landhora, Distt- Haridwar ‘
oorkoe, Distt-Haridwar

M/s Naaz Brick Field Nagla Imadi, Manglore Road, Vill- Peerpura, R

Mis Jagdish Brick Fleld , Vill-Lahboli, Post- Manglore, Roorkee

M/s Rajendra Kurnar Brick Field . Vill-Sadola, Majra, Lahboli, Teh- Roorkee

M/s Sangam Brick Field , hasra No-84 1, Manakpur, Adampur, Roorkee -

M/s Raj Brick Field Vilf & Post-Tikofa Katan, Gurukut Narsan Road, Roorkee

s Ahmad Brick Fleld, Vill-Kumradi

T Post- Manglore, Roorkee, Harldwar

2|8

s Avon Brick Fleld, Vill-Sadaula Majra, Lahboll Road, Roorkee

M/s Ahed Brick Fleld ,VillsAkbarpur, Dadki, Manglors, DistvHaridwar

Mis Lonan Brick Field, Vill-Libberheri, Disti-Haridwat 7 "
Ms Welcoma Brick Supply, Tanda Bhanera, Akbarpur, Manglore, Disti-Haridwar

WM/s Gagen Brick Field, Vill & Post-Jwalapur Road, Haridwar™

M/s Golden Brick Supply, Tanda Bhaneda, Gadharona Road

M’s Anil Ent Udyog {Jain Bhatta) Bhagwanpur, Chandanpur
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